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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 8884/2025, CM APPLs. 37913/2025 & 37914/2025 

 CHAMAN LAL                                                     .....Petitioner 

    Through: Mr. Nikhil Bhardwaj, Adv. 
 

    versus 

 

 UNION OF INDIA AND ORS                           .....Respondents 

Through: Mr. Balendu Shekhar, CGSC 

with Mr. Krishna Chaitanya, GP with              

Ms. Tanisha Samanta, Mr. Rajkumar 

Maurya and Mr. Divyansh Singh Dev, Advs. 

for UOI. 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE AJAY DIGPAUL 

ORDER (ORAL) 

%          03.07.2025 

 

C. HARI SHANKAR, J. 

 

1. The petitioner challenges transfer order dated 29 May 2025 

whereby he has been transferred from Delhi to Balrampur. The 

petitioner represented against the said transfer on 3 June 2025 on the 

ground that the petitioner’s wife had donated a kidney to the petitioner 

as a result of which the petitioner and his wife were having one kidney 

each and were under regular monitoring by the hospital.  It was further 

pointed out that the petitioner’s father was on dialysis and that the 

petitioner’s daughter is studying in Class X.   

 

2. The order dated 17 June 2025, rejecting the petitioner’s 

representation is unreasoned.   

 

3. In these circumstances, we suggested to Ms. Tanisha Samanta, 
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learned Counsel for the respondents, that the writ petition along with 

the documents annexed therewith be treated as a representation and a 

reasoned and speaking order be passed thereon within a period fixed 

by the Court. On instructions, she is agreeable to the said suggestion. 

 

4. Accordingly, we dispose of this writ petition with a direction to 

the respondents to treat this writ petition as a representation and pass a 

reasoned and speaking order thereon within a period of two weeks 

from today.   

 

5. The decision, as and when taken, shall be communicated 

forthwith to the petitioner. In case the decision is adverse to the 

petitioner, the operation would remain in abeyance for a period of one 

week after the decision is communicated in order to enable the 

petitioner to seek legal remedies, if so advised. 

 

6. Till then, the petitioner would not have to join the place to 

which he has been posted.  

 

7. The writ petition is accordingly disposed of.  

 

8. We have expressed no opinion on the merits of the case. 

 

 

C. HARI SHANKAR, J. 

 

AJAY DIGPAUL, J. 
 JULY 3, 2025/AS 

    Click here to check corrigendum, if any  
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